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CENTRAL ADMINISTRATIVE TRIBUNAL,
ALLAHABAD.

original Application nNo, 678 of 2004,
this the 16th day of July'2004,

HON'BLE MR, JUSTICE S,R, SINGH, V,C,
chhavi putt Sharma, S/o late Ram Dutt Sharma, R/o House

No. 823/a Railway Colony, Jhansl, Central Area,

Applicant,
By Advocate ; Srdi B.N. Singh
versus,
Jie Union of India through Chairman Railway Board,
Rail Bhawan, New Delhi, '
2 The General Mahager, North Central Railway,
Headquarter, Allahabad,
Respondents,

By Advocate 3§ Sri ii,K., Sharma for sri A.K. Gaur,

ORDER
BY JUSTICE S,R, SINGH, V.C.

Heard the learned counsel for the parties and

perused the 0.A.

24 The instant 0O.A. seeks lssuance of a direction to
the respondents to finalize the enquiry proceedings within
a reasonaple time and exon2rate the applicant keeping in
view the engqufry report dated 24,2,2003, Further relief
claimed is that the respondents be directed to restore
financial power, payment of withheld salary and grant him
promotion on the post of Jgunior Administrative Grade

(in short J.A.c.)ﬂjﬁsh the date when his juniors were

promoted with all cSnSEquential benefits,




It appears that the engquiry report was submitted way back

A

at admission stage itself without inviting counter'affidaﬂfﬁ&

on 24,2,2003, Though the applicant was exonerated by the
Engquiry officer, he submitted his reply on 5,1,2008 to
the letter dated 16,12,2003, Sufficiently 1long time has
elapsed and the disciplinary authority may, therefore, be
called=-upon to take appropriate decision in the matter

in accordance with law within a period of two months from

the date of receipt of copy of this order., We may ocbserve
Eb é;ﬁ.that though the applicant has prayed £for exoneration,
we are of the view that it would not be apt and proper to
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give a directiongat this stage as thelfﬁme hes aXreazdy oo

taken by the disciplinary authority,

4, Accordingly, tie 0O.A. stands disposed of with a
airection to the disciplinary authority to take a final
decision in the matter of the applicant within a period
of two months from the date of receipt of copy of this

order, Parties are directed to be=ar their own costs,
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